CENTREL ADMINIGTRATIVE TRIBUNAL
ALL AHABAD BENCH
ALLAHABAD ,
C.A.Ne,88/92

Bhuvneshyar Ram tiiit Applicant
Us

Unien ef Incia ¢

Others, R Respencents,

Hen.Mr, K. pbayya, A.M,
Hen, Mr, Mgharaj Din, J.M,

(By Hen, Mr, K. Obayya, A.M.)

The applicant, Inspecter of Pest Offices, Jhanei,
hae appreeched this Tribunal angrieved by the deductien
of fc,13,253,70 frem his Travelling Alleusnce Bills, fer-
the peried Jeptember 1966 te Nevember, 1969, His claim
is that he was entitled fer read milage allevance ef
Re.1 ,.f KeM, and instead ef that, he yas enly paid
st the rats of Re.0-50 per K.M. uhich resulted in
less of an ameunt of R,13,253.7C te him, By means ef
this applicatien the applicant prayed that necessary
directiens may be issued te the respendents that the
ameunt ef R,13,253,70 deducted frem his T,A, Bills sheuld

be paid back te him with 1nterabt admissible thereen,

2. fhe respendents have eppesed the case and it is
peinted sut that the T.A, Bills related te the peried
prier te 6/9/89 and a8 such the benerit ef ingressed
mileage sre net appliceble te the cese ef the appiicant.
It has alsse been peinted that as per Nete € ef Gevernment
ef India's instructiens en this subject, full Read Mileage
is gdmissible nhly in these cases uwhere travel by read

was perfermed by the Gevt, servant in public interest and
sanctien of the sempetent authsrity under aupplementary
Rule 31 is necess=agry., FAcecercing te the respendents, in

this case ne sanctien has been accerded under supplementary

(3

..0..2



/2/

Rule 31 by the compétcnt authority and as such the
amended order dated 6/9/£9 is not agplicable in this
case, It is also pointed out that these bills yere
passed in accordance with supplementary rule 46 wuhich

is applicable to the case of the applicant,

The learned counsel for the applicant stated that
the T,A. rules and instructions issued, as contained in
annexure to S.R. 46 underuent a change from 18/6/87 and
the rates of Road Mileage were revised, Moreover, the
applicant mewer travelled by his Sccoter betueen the
places connected by Rail, The mode of transport wused
by the applicant is also not at all in dispute, The

dispute is only regarding the rate of Road Milage,

The coulsel for the rescondents states that the amount
admissible will be half of the prescribed rate or of the
actual rate of journey wyhichsver is less in case the
journsy is performed by taxi/auto rikshaw. The learned
counsel for the applicant contended that the journey

was performed by the applicant on 2 wheeler which belongs
to the applicent and this fact is not in dispute, and as
such the rate applicable in U.P. State as per annexure
te (A 5) is applicable to the applicant inasmuch as the
Govt, has notified the said rate wuhich is prevalent
since 1968, Under these circumstances ye do not see
that there is any reason for reducing the claim of the
applicant, The application is asllowed and the respondents
sre directed to verify the T,A.Claim of the applicant and
grant him the sppropriate amount as per the amended
rates applicable. If any deducticns haqu;:ge, the s ame
shall be refunded to the azplicant within a period of

32 months from the date of communication of this ordsr,
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The applicatien siands disgesed e Pinally in the
abeve terms, MNe erder as te the cests,

A ,
BYo
Femb et‘?ﬁ; | Me | JM\SL/

Dated: 7 December, 1992, Allahabad,
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